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"Hon’ble Shri Navneet Kumar, Member (J ) .
Hon’ble Ms. Jayati Chandra Member (A} o

Shri Praveen Kumar, learned counsel for-
the applicarit and Shri M. K. Singh, learned
counsel for the respondents is on adjournment.
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The O.A. is dismissed for want of instructions.

(Dr. Murtaza Ali) _ ‘ (Ms. Jayati Chandra)
" Meomhber (T . Member (A)

e e



